
CENIRaL administrative ffilBUNAL
PRIICIPaL BEKCH

NEW BBU-il

O.A. KD» 284/90

New Delhi this the iOth day of JufB, 1994

GCRyy^/i :

• THE HON'BLE J0ST3DE V,~ S. MaLBIATH , CH.AILM^
THEHON'BLE Ml. P. T. TH]RUV£NGA:jAM., AEMBER .(a)

Madan Lai Meena S/O Rang i Lai Meena,
R/0 CB-31-B, Janata Quarters,
Hari Nagar , Ghantaghar,
New Delhi - 110064. ... Applicant

By Advocate Shri A. Kal ia

Versus

1. Union of India through
the Secretary,
Ministry of Defence,
South Blocfe, New Delhi.

2. The Gommendar v/orks Engineers,
iVES , Palam (a.F .) ,
Delh i Gantt.-IIOOIO. ... Respondents

None for the Respondents

0 R D E R (OR aL)

Shri Justice V. S. Mal imath -

The petitioner was appointed in a temporary post

of Mazdoor on probation of two years subject to the

terms and conditions specified in the order of

appointment (Annexure a-1) . One of the terms and

conditions is that his his appointment is being made. •

on temporary verification and that after further

verification if his services are not found satisfactory

the same are liable to be terminated by issuance of
*

one month's notice. It isVinvokihg this term that
\-

'the petitioner's services have been terminated by the

iopugned order dated 13.2.1990 produced by the

respondents as Annexure R~l.., The respondents have

^tatQd in their leply that after the appointfient of



%

- 2 -

the petitioner a^olice verification was made about

his characterj^ntecedents whereupon it was noticed
as repor,ted by the District Police Superintendent,

Alwar (Raj as than) , that a criminal case under Sections
I» P "C •

147, 148, 149, 323, 447,427/was pending against the

petitior^r in the court of Judicial Magistrate No.3,

Alwar,. The , letters containing the surmiary of report

sent by the Superintendent of Police are annexed as

Annexures R-4 and R-5. There is nothing to indicate

that the report about the pendency of the criminal

case against the petitioner is wrong. The petitioner

has suppressed his being accused in the criminal case

in respect of the offence having been committed ftsy him.

In this background, the authorities were well within

their rights iq terminating his services.

2. IVe , therefore, see no good grouois to interfere.

This application fails and is dismissed. No costs.
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( p. T. Th iruvengadam ( V. S. Mai imath )
^ JVfember (a) Chairman
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